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2. 	Li. caunsél Mr. P.C. Das appearing on behalf of the 

applicant, submits that the 	licant3 entitled to,  get 

the benefits at the judgment passed by this Tribunal on 

15.3.2000 in O.A.989/1996 	 sirrilarly c1rcstance& 
like the applicant in LA.989/6. 
d. counsel, Mrs. A. Sasu appeing on behalf of the respondents 

su)nits that this application should not be entertained by 

this Tribunal since the aplicant9filei this O.A. after a 

lapse of about ii years from the date of cause of acUonwitheut 

jiing any application fr condonation of delay. 

3, 	We have considered the submissions maic by the ii. 

çunsel for both sides ant have perused the rcrds. We have 

also gone through the judgment dated 15.3.2000 passed by this 
said 

Tribunal in O.A.989/1996. On a perusal •t thejudgment, we Vf i nd that the applicant:  in this 0. 9 jT1s ilarly situated 

and circumstanced like the aplicantQin O.A. No.989/1996. 

we also find that the question at limitation as raised by the 

ii. counsel tar the respondents, has been decid'ed by this 

Tribunal in that judgment referrinig to the ju4cmeictef the 
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Hon'ble Apex Court. We dü not tind any ambiguity in the 

judgment. Therefore, we are of the view that the applican 

should be given the benefits as given to the applicant(in 

the aforesaid O.A.No.989/1996 	 respondents are 

legally bound to grant same benefits to-  similarly situated 

and circstanced persons. 

4. 	In view of the ahove, we direct the respondents t 

consider the case of the applicant3in the liit of the 

judgment passed by this Tribunal on 15.3.2000 in O.A.11,,Io.989,'1996 

and to grant similar benefits 	the applicant?n this O.A. 

with the extant rule5. The application 

is disposed of with the aforesaid observations with@ut passing 

any order as to costs. 
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